HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
ok sk

NOTIFICATION

No: \»as Dated: gg\pb\}@ o

Provisional admission as an Advocate, granted under the

Advpcates Act, 1961 in favour of:

Mr. Tahoor Mushtaq
S/O Mushtaq Ahmad Pampori
R/0 Raj Bagh Rustum Colony, Srinagar

vide Notification No.675 dated 29.12.2015 has been declared as
Absolute/Final.

By Order kﬁ(‘
u-‘?f"““"‘
(Mohamm asin Beigh)

Addition I’Eeglstrar

No: 2990491/ Lf Dated: 02 )02 /rons =

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi.

3.  Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4. Manager, Government Press, Jammu for publication in the next

issue of Government Gazette.

President, Bar Association, J&K High Court, Srinagar.

6.  Mr. Tahoor Mushtaq, Advocate.

...... for information and necessary action.

o1

- —~
Additional Kegistrar <~

{




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
d Ak %k

NOTIFICATION

No: \Y4oeo Dated: o%\\oz[sﬁm

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Bibty Choudhary
D/O Ramesh Chander
R/0 H.No.40, WardNo.9, Vijaypur, Samba

vide Notification No.1150 dated 18.02.2012 has been declared as
Absolute/Final.

By Order
(Moham mad Yasin Belgh)
Additi ﬁeglstrar
No: 3¥1Q0- A \\Lff) Dated: 0\\ 05\%10 (q)'v)V’

Copy forwarded to the: -

1. Principal District and Sessions Judge, Samba.

2. Secretary, Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4, Manager, Government Press, Jammu for publication in the next

issue of Government Gazette.

President, District Bar Association, Samba.

Ms. Bibty Choudhary, Advocate.

...... for information and necessary action.

o o

]

- T
Additionalgegiistrar
A
y 2
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
NOTIFICATION
No: /gﬂg < Dated: Dl\ 0*5\'1010
Provisional admission. as an Advocate, granted under the
Advocates Act, 1961 in favour of:
Ms. Surabhi Sharma
D/O Rajinder Sharma
R/O 51/1 Trikuta Nagar, Sec-1, Jammu
vide Notification No.507 dated 10.07.2018 has been declared as
Absolute/Final.
By Order . W:___
(Mohamm asin Beigh)
Additiona%&egistrar
A
No: 27 0\3 ——lB)L*‘iD Dated: _ “Jox/s oy B
J 7 A

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4. Manager, Government Press, Jammu for publication in the next

issue of Government Gazette.

President, Bar Association, J&K High Court, Jammu.

Ms. Surabhi Sharma, Advocate
...... for information and necessary action.

o o

~ A CAN
Additional/Registrar

L

S
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
' oo sk

NOTIFICATION

No: [ Yo Dated: (?7%/0 '5//),*0 20

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Mehvish Mehraj
D/O Mehraj Ud Din Zargar
R/O Lal Bazar, Alamdar Colony ‘B’, Srinagar

vide Notification No.1581 dated 05.03.2018 has been declared as
Absolute/Final.

By Order : | A
(Mohammad Yasin Beigh)
Additional/Registrar,

Qy : o | 7 i
No: 9 b 4 ~’]}/ ) 7!-—»-') Dated: _ O ,3)/ g %// s D) s

Copy forwarded to fhe: -

Principal District and Sessions Judge, Srinagar.

Secretary, Bar Council of India, New Delhi.

Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4. Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.

President, Bar Association, J&K High Court, Srinagar.

6.  Ms. Mchvish Mehraj, Advocate.

...... for information and necessary action.

L

Additiona@agistrarj ’
A

S

LN =

Ul
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

NOTIFICATION

No: \%\y}r Dated: D%/Q')Lf/).olo

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Mujtaba Hussain Wani
S/O Gh. Mohi ud din Wani
R/O Mirgund near Imam Bara Singhpora Baramulla

vide Notification No.545 dated 07.08.2018 has been declared as
Absolute/Final.

By Order M“’L””

I T
(Mohammad Yasin Beigh)
Additionalfg/egistrar

No: ?jho‘b\“m&“l,,(? Dated: Ol//o%lg,gz,o %:’\Ww

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla.

2. Secretary, Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4. Manager, Government Press, Jammu for publication in the next

issue of Government Gazette.

President, District Bar Association, Baramulla.

Mr. Mujtaba Hussain Wani, Advocate
...... for information and necessary action.

o o

* A Mf_v‘
Additiona egistrar

L

=




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® ok K

NOTIFICATION

No: \2\ = Dated: @3_\\0%\\1010

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Shazia Bashir
D/O Bashir Ahmad
R/O Nishat, Mohalla Gupkar, Srinagar

vide Notification No.1661 dated 05.03.2018 has been declared as
Absolute/Final.

By Order Mw/
(Mohammad Yasin Beigh)
Addltlonaljgeglstrar
No: ‘2380&\';~\&“\\L»? Dated: 09-}0'3\! 2-0)-0 b

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4. Manager, Government Press, Jammu for publication in the next

issue of Government Gazette.

President, Bar Association, J&K High Court, Srinagar.

6.  Ms. Shazia Bashir, Advocate

...... for information and necessary action.

o




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

NOTIFICATION

No: _&_%\.S‘S Dated: J)_\c)hb\')—s'lo

N 1

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of;

Ms. Sumaya Salam
D/O Ab Salam Dar
R/O Hilalabad nesbal, Tangpora, Sumbal, Distt. Bandipora

vide Notification No.872 dated 17.10.2018 has been declared as
Absolute/Final.

By Order \
P I O~ T s
(Mohammad Yasin Beigh) ~
Additional egistrarL
. 39 | 05\ o) -
No: 330 S‘L1~§0LILF Dated: OD) BsD0 e

Copy forwarded to the: -

1. Principal District and Sessions Judge, Bandipora.

2. Secretary, Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4. Manager, Government Press, Jammu for publication in the next

issue of Government Gazette.

President, District Bar Association, Bandipora.

Ms. Sumaya Salam, Advocate
...... for information and necessary action.

o O

—- e
AdditionalRegistrar
L‘;:i\

ol




163
HIGH COURT OF JAMMU AND KASHMIR AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
NOTIFICATION
No: [95% Dated:oﬁf 0%/% 20
/
Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:
Ms. Asiya Mattoo
D/O Nazir Ahmad Matoo
R/O Hamdaniya Colony Bemina, Sector-D Srinagar
vide Notification No.809 dated 15.10.2018 has been declared as
Absolute/Final.
By Order .
y — k/’w./;‘,—
(Mohammad Yasin Beigh)
AddltlonagﬁeglstrarL
%86&”7//&{ Dated: CD:D//DPD /f}@lﬁ) W\yp/o

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of india, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4. Manager, Government Press, Jammu for publication in the next

issue of Government Gazette.

President, Bar Association, J&K High Court, Srinagar.

6.  Ms. Asiya Mattoo, Advocate

...... for information and necessary action.

\_/ U\f""
Addltlone%/eglstrar '

sy
Al

o1
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

NOTIFICATION

No: \»<$¢ Dated: Cy)—\s% \;}olo

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of;

Ms. Nisha Rani
D/O Darshan Lal
R/O Rohi Morh Gadi Garh (near Radha Krishan Mandir), Jammu

vide Notification No.1612 dated 05.03.2018 has been declared as
Absolute/Final.

By Order AL
~ ‘
(Mohammad Yasin Beigh)
Additiona Registrarl
| — A
No:rED%@Q\g -) OQ)L'F Dated: A r)»‘\( &“3\"1,0‘3——@ ﬁ;po

_\

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4. Manager, Government Press, Jammu for publication in the next

issue of Government Gazette.

President, Bar Association, J&K High Court, Jammu.

6. Ms. Nisha Rani, Advocate

...... for information and necessary action.

o

]
Paun A o~ ::-——-
AdditionallRegistrar ¢

b




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
%k ok

NOTIFICATION

No: /2 é0 Dated: oo

2.2

7
Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Neha Rajput

D/O Jamat Ram

R/O Ali Kadal, Srinagar

A/P Jagti Colony, Nagarota Lane No.11, Block 56, Flat 20, Nagarota, Jammu

vide Notification No0.1902 dated 16.03.2018 has been declared as
Absolute/Final.

By Order —

<

-~ -
(Mohammad Yasin Beigh)

Add itionalAliegistrarL

No: 38/>o~%§//'/Dated: ¢ ‘ —
/,, 7 >ulre

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar/Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4, Manager, Government Press, Jammu for publication in the next

issue of Government Gazette.

President, Bar Association, J&K High Court, Srinagar.

Ms. Neha Rajput, Advocate
...... for information and necessary action.

o o

Additiona} Registrar
N

»q >

tob




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

* A& ok

NOTIFICATION

No: /& &/ Dated: 09—[03/}(»@

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Sarita Kumari

D/0O Tilak Raj

Chack Balotra (Dag Balotra Chack), P.O-Ramgarh, Samba

vide Notification No.1874 dated 15.03.2018 has been declared as

Absolute/Final.

By Order . A ‘
(Mohammad Yasin Beigh)

Additional%R/egistrarL
b

S

No: 3/>4- B////'f Dated: N !ﬂ%/'),,,Qﬂ

Copy forwarded to the: -

1. Principal District and Sessions Judge, Samba.

2. Secretary, Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4. Manager, Government Press, Jammu for publication in the next

issue of Government Gazette.

President, District Bar Association, Samba.

Ms. Sarita Kumari, Advocate
...... for information and necessary action.

o O

— —
Additiona/lé{;egistrar ‘

=
ULV
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

¥ kX

NOTIFICATION

No: \2 ¢\ Dated: 02\ o3 \0 06

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Jasbinder Singh
S/0O Pritam Singh
R/O 590-D Sainik Colony, Jammu

vide Notification No.475 dated 06.07.2018 has been declared as
Absolute/Final.

By Order . k/‘ ——m

(Mohammad Yasin Beigﬁ)

AdditionayﬁegistrarL\

U

No: = RI4Y-U3 ¢ Dated: CD‘D-\Q,“:\‘%B@ A

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4, Manager, Government Press, Jammu for publication in the next

issue of Government Gazette.

President, Bar Association, J&K High Court, Jammu.

6.  Mr. Jasbinder Singh, Advocate

...... for information and necessary action.

o

A

" ~

Additional{Registrar ¢

\
(.};:?\‘8

}
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

NOTIFICATION

No: |» &k Dated: 05—\05;,\5«9'3_@

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Mehak Hamid
D/O Abdul Hamid Naik
R/O Zaldagar, South Srinagar, Ranger Kochaa, Srinagar

vide Notification No.1544 dated 03.03.2018 has been declared as
Absolute/Final.

By Order /,_
(Mohammad Yasin Belgh
AddltlonaglieglstrarL
No: 3/ S¢- é////f Dated: Ol\ ! \ Yo 0 EEWTS T

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4. Manager, Government Press, Jammu for publication in the next

issue of Government Gazette.

President, Bar Association, J&K High Court, Srinagar.

Ms. Mehak Hamid, Advocate
...... for information and necessary action.

~ =
Additiona!ﬁglstrar
L,

wb/\w

o o
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

NOTIFICATION

No: _ng Dated: om\wﬁ\\um

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Uzair Ashraf Khan
S/0O Mohammad Ashraf Khan
R/O Sanat Nagar, Budshah Colony, Srinagar

vide Notification No.616 dated 08.08.2018 has been declared as
Absolute/Final.

By Order v_/‘;___

— -
(Mohammad Yasin Beigh)
Additional RegistrarL
\’____,.

No: %@199_\9[#/&10 Dated: OD’.MOE\VD/AD@‘ ﬂﬁm

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4. Manager, Government Press, Jammu for publication in the next

issue of Government Gazette.

President, Bar Association, J&K High Court, Srinagar.

Mr. Uzair Ashraf Khan, Advocate
...... for information and necessary action.

o o

s
AdditionatjRegistrar *

LS

o1
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Couucil under Section 58 of the Advocates Act, 1961)
% % %

NOTIFICATION

No: l‘?ﬂ} Dated: C)D_I)o‘b/%ga

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Mahwish Sharief
D/O Mohammad Sharief
R/O Habak Naseem Bagh, Srinagar

vide Notification No.1339 dated 02.01.2019 has been declared as
Absolute/Final.

By Order :
- \/"\’-——y

(Mohammad Yasin Beigh) )

Additiona}&agistrarl
No: B(@)c/féa//, )0 Dated: '@3//0 ?b//}rs)@ %M

M

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4. Manager, Government Press, Jammu for publication in the next

issue of Government Gazette.

President, Bar Association, J&K High Court, Srinagar.

6.  Ms. Mahwish Sharief, Advocate

...... for information and necessary action.

o

Additiona})/Registrar
R
T

] v
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

NOTIFICATION

No: \=> N\, Dated: ol\o%\\%lo

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Sajad Ahmad Dar
S/0 Wali Mohmad Dar
R/O Malla Pora, Seh Kanoo, Dar Mohalla, Beerwah, Budgam

vide Notification No.1171 dated 15.11.2018 has been declared as
Absolute/Final.

By Order o\ —

(Mohammad Yasin Beigh)
Additiona%ﬁegistrar

: .
No: BRL/%—I%//-F Dated: 01\031%3@ 'ﬁ\fw

Copy forwarded to the: -

1. Principal District and Sessions Judge, Budgam.
. Secretary, Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4. Manager, Government Press, Jammu for publication in the next

issue of Government Gazette.

President, District Bar Association, Budgam

Mr. Sajad Ahmad Dar, Advocate
...... for information and necessary action.

o o

~— - ";
AdditionalRegistrar *

b,

o
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ko

NOTIFICATION

No: [27 ¢ Dated: 01/0 B//%Qa

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Shahid Manzoor
S/O Manzoor Ahmad Shah
R/O Khanabal Chowk, Anantnag

vide Notification No.604 dated 08.08.2018 has been declared as
Absolute/Final.

o gd—‘ff/é |
-« f
(M'c‘;?lamm Sin Beigh)”™

AdditionaBBegistrarL
D,
No: BgfllS‘rBo//L.F Dated: _ »I)@ %)%M A

Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag.

2. Secretary, Bar Council of India, New Delhi.

3.  Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4. Manager, Government Press, Jammu for publication in the next

issue of Government Gazette.

President, District Bar Association, Anantnag.

Mr. Shahid Manzoor, Advocate
...... for information and necessary action.

o o

-~ ° z M’
Additional(Reégistrar < —

.
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

® KK

NOTIFICATION

No: \=7) Dated: C)l\b‘\b\’}ﬁl@

1 )

Provisional admission as an Advocate, granted under the

Advocates Abt, 1961 in favour of:

Ms. Humaira Majeed
D/O Ab Majeed Naik
R/O Gundipora, Tehsil Kakapora, Distt. Pulwama

vide Notification No.827 dated 16.10.2018 has been declared as
Absolute/Final.

By Order

) ~‘/~:/"
(Mohammad Yasin Beigh)
Additional egistrarL
No: D821 ~LP—/J)L—V Dated: @l/j L /% D wv\;‘l%

/
Copy forwarded to the: -

1. Principal District and Sessions Judge, Pulwama.

2. Secretary, Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4. Manager, Government Press, Jammu for publication in the next

issue of Government Gazette.

President, District Bar Association, Pulwama.

Ms. Humaira Majeed, Advocate
...... for information and necessary action.

o o

]

\_/‘ §{;:'
N
AdditionazR/egistrarL
>l w




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* d ok

NOTIFICATION

No: /%WC\Y Dated: @u/os/%aﬁ

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of;

Mr. Iqra Hameed
S/O Abdul Hameed
R/O Jagir, Seer, Tehsil Sopore, Distt. Baramulla

vide Notification No.1856 dated 15.03.2018 has been declared as
Absolute/Final.

By Order . S
(Mohammad Yasin Beigh)
Additional/gegistrar
No: 2% D,L!3ﬁ§%/L/ Dated: @?/0%/%, e >l

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla.

2. Secretary, Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4, Manager, Government Press, Jammu for publication in the next

issue of Government Gazette.

President, District Bar Association, Baramuilia.

6. Mr. Iqra Hameed, Advocate

...... for information and necessary action.

o

~- -
Additional gistrar"fﬂ

5F



& b

HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
L &

NOTIFICATION

No: [~ R0 Dated: @L{j@b]/g.ﬁl@

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Tanveer Ahmad Dar
S/O Abdul Majeed Dar
R/O Wandakpora Mirgund, Pattan, Baramulla

vide Notification No0.1219 dated 19.11.2018 has been declared as
Absolute/Final.

By Order N

(Mohamm asin Beigh)
Additionalé@gistrar

No: 28065-7 i//'f Dated: @‘31/02\//}3}& V)

o

>4l

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla.

2. Secretary, Bar Council of India, New Deihi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4. Manager, Government Press, Jammu for publication in the next

issue of Government Gazette.

President, District Bar Association, Baramulla.

Mr. Tanveer Ahmad Dar, Advocate
...... for information and necessary action.

oo

Additional Registrar

L

»apf
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

NOTIFICATION

No: \3%\ Dated: om}a%\‘%m

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Iqra Jan
D/O Ghulam Nabi Katoo
R/O Bemina Housing Colony, Srinagar

vide Notification No.840 dated 16.10.2018 has been declared as
Absolute/Final.

By Order ‘

— - ~
(Mohammad Yasin Beigh)
Additional egistrarL
No: B)@ 21)-8 i/f"ngated: 0‘3/\ 6“0\%9@ ';\jﬁw

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4. Manager, Government Press, Jammu for publication in the next

issue of Government Gazette.

President, Bar Association, J&K High Court, Srinagar.

Ms. Iqra Jan, Advocate
...... for information and necessary action.

o o

~

Y —_
Additiona{/Registrar
Jelorn,

wlo//iw
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

NOTIFICATION

No: />»97 Dated: @3_/0 3/9410

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Aman Thappa
S/O Suraj Parkash
R/O F.240 Krishana Nagar, Jammu

vide Notification No0.1523 dated 02.03.2018 has been declared as
Absolute/Final.

By Order .
ek e
(Mohammad Yasin Beigh)
Additiona%gegistrar]
Al
. N
No: R¥29¢ /Bop/ﬂf Dated: @r)//ﬂ ”J/% Do Tl e

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4. Manager, Government Press, Jammu for publication in the next

issue of Government Gazette.

President, Bar Association, J&K High Court, Jammu.

6. Mr. Aman Thappa, Advocate

...... for information and necessary action.

o

LY

el A s
Additional/Registrar ™

b,
241422
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

L

NOTIFICATION

No: /29, Dated: 0> 02)//9-0 2o

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Umma Zahid

D/O Mohd Ashraf Malik

R/OChak Narwah, Banihal, Ramban

A/P Govt. Qtr. No.J-5, Opposite Police Station, Chanapora, Srinagar

vide Notification No.615 dated 08.08.2018 has been declared as
Absolute/Final.

By Order \
y —. N,
(Mohammad Yasin Beigh)
Additional istrzr

No: 595/'%P/%}/;ﬂ0 Dated: C)ﬁ/ro%i\nﬂ}o

’VL{I/')//IW
Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4, Manager, Government Press, Jammu for publication in the next

issue of Government Gazette.

President, Bar Association, J&K High Court, Srinagar.

Ms. Umma Zahid, Advocate ,

...... for information and necessary action.

o o

- il
Additiona%;egistrar
e

A
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

NOTIFICATION

No: \~a~  Dated: @Ql/ﬁg/%,yj

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Muzamil Yousuf
D/O Mohd Yousuf
R/O Bongam Shopian, Shaikh Mohalla, Shopian

vide Notification No.571 dated 07.08.2018 has been declared as
Absolute/Final.

By Order \
~ ~

(Mohammad Yasin Be}gh)

AdditionaM//;R/egistrarL

No: Bg?;l&‘-—?)@/gﬂ Dated: @‘),/0'5 /D—a,? 5 %ﬂ’
/ /

Copy forwarded to the: -

1. Principal District and Sessions Judge, Shopian.

2. Secretary, Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4. Manager, Government Press, Jammu for publication in the next

issue of Government Gazette.

President, District Bar Association, Shopian.

Ms. Muzamil Yousuf, Advocate.

...... for information and necessary action.

o o

- —~
Additional/Registrar

I

24\ bro
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
%k ok

NOTIFICATION

No: \’?DON\ Dated: @l/ob/‘}cl@

I

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Anmol
D/O Jatinder Sharma
R/O H.No.117, Near Pacca Talab Park, Sarwal Colony, Jammu

vide Notification No.1989 dated 26.03.2018 has been declared as
Absolute/Final. |

By Order —

e N
(Mohammad Yasin Beigh)
Additiona%liggistrar L

/

No: ?98' 5% "}*“Lf“/»/g Dated: (02 ! 0™ / Yo 20 A

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4. Manager, Government Press, Jammu for publication in the next

issue of Government Gazette.

President, Bar Association, J&K High Court, Jammu.

6. Ms. Anmol, Advocate.

...... for information and necessary action.

o

~) T

Additiona%ﬁgistra[\'
A
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% ok ok

NOTIFICATION

No: \s= [ Dated: ﬁ\p%/}% D2

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Anmol Abrol
S/O Inderjeet Abrol
R/O H.No.6, Friends Lane, Talab Tillo, Jammu

vide Notification No.1835 dated 15.03.2018 has been declared as
Absolute/Final.

By Order P

)

’-7 .
(Mohammad Yasin Beigh)
Additiona%liegistrarh

No: ™R ‘b(ﬁ—gﬁ/l_/ Dated: &‘)\! 0> )’\1’)/(/ /ﬁ‘“v

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4, Manager, Government Press, Jammu for publication in the next

issue of Government Gazette.

President, Bar Association, J&K High Court, Jammu.

6. Mr. Anmol Abrol, Advocate.

...... for information and necessary action.

o

~ - e
Additional/Registrar *
L,‘v;zx

e




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

NOTIFICATION

No: \\4 e\ Dated: o%\)@g\\%l@

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Anurag Khajuria

S/0 P.L Khajuria

R/O V.P.O Sainath, Tehsil Akhnoor, Distt. Jammu

A/P H.No.94, Ward No.9, Kameshwar Colony, Akhnoor, Jammu

vide Notification No.21 dated 18.04.2015 has been declared as
Absolute/Final.

By Order .
(Moham asin Beigh)

AdditWegistrar

/
No: B2 % —\y)fDated: _na) o \>edo

(e

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3 Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4, Manager, Government Press, Jammu for publication in the next

Issue of Government Gazette.

President, Bar Association, J&K High Court, Jammu.

Mr. Anurag Khajuria, Advocate
______ for information and necessary action.

o o

[y

~—r e

m
Additionj{?s(rar p

Pl

1k 2l




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

NOTIFICATION

No: AT Dated: 0?3/0?)/%1@

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Piyush Anand
S/O Joginder Paul Anand
R/0O 659, Subash Nagar, Rehari Colony, Jammu

vide Notification No.10 dated 07.04.2016 has been declared as
Absolute/Final.

By Order —. PV

(Mohammad Yasin Beigh)
Additional Registrar

N TTSRTY R P LU |
No: 2 o-_—\S“/;,- Dated: %'o%lwm /Iﬁ;

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4. Manager, Government Press, Jammu for publication in the next

issue of Government Gazette.

President, Bar Association, J&K High Court, Jammu.

6.  Mr. Piyush Anand, Advocate.

...... for information and necessary action.

o

onl W"':'_.._,
Additional Registrar ¢
¢
la

—Z e




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

NOTIFICATION

No: \4 o Dated: o0~ \O%\;}clo

T

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Ina Naveen
D/O Naveen Kumar
R/0O Khakhal, Tehsil Bhaderwah, Distt. Doda

vide Notification No.57 dated 06.04.2017 has been declared as
Absolute/Final.

By Order -
y \/‘ .‘f/”

~ - "
(Mohammad Yasin Beigh)

Additi%egistrar
L

No: D84 2| -%f;\‘hP Dated: 0%\0%\%% ﬁ

Copy forwarded to the: -

1. Principal District and Sessions Judge, Bhaderwah.

2. Secretary, Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4. Manager, Government Press, Jammu for publication in the next

issue of Government Gazette.

President, District Bar Association, Doda.

6. Ms. Ina Naveen, Advocate.

...... for information and necessary action.

o

- ~
AdditionafRegistrar =7
L

raly] v°




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

NOTIFICATION

No: \\ 69 Dated: @3\\@%\\»@&@

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Faisal Mohd Ahangar
S/O Sanullah Ahangar
R/0O Main Chowk, Khanabal, Anantnag

vide Notification No0.1222 dated 06.12.2017 has been declared as
Absolute/Final.

By Order . K/' —
(Mohammad Yasin Beigh)
Additionall Registrar,
Q7
No: 23 UQ‘%;\%)LF Dated: 0%)6%\, N m o)

Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag.

2. Secretary, Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4. Manager, Government Press, Jammu for publication in the next

issue of Government Gazette.

President, District Bar Association, Anantnag.

Mr. Faisal Mohd Ahangar, Advocate.

...... for information and necessary action.

k/ ——

P —

Additioqr?lgﬁegistrar
it

Jalv>e

2]




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
k% 3k

NOTIFICATION

No: \\\\ e Dated: 0?;/@5/%36

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Mohsina Irshad
D/O Irshad Ahmad Jan
R/O Baghat, Barzulla, Srinagar

vide Notification No0.1274 dated 07.12.2017 has been declared as
Absolute/Final.

By Order A\ S
(Mohammad Yasin Beigh)

Additionalgiegistrar

0
No: 0 Yoo 60(/1) ¥ Dated: Oﬁ/ém)/% do _j_‘b~

) $)Ye

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4. Manager, Government Press, Jammu for publication in the next

issue of Government Gazette.

President, Bar Association, J&K High Court, Srinagar.

6.  Ms. Mohsina Irshad, Advocate.

...... for information and necessary action.

o1

’

J‘f::-:—"?

A'EZ-}- ‘ I ist
lyﬂeglsl:ar
M

‘3




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

NOTIFICATION

No: LW\ Dated: ,«)'13/,;?,//9530

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Deepak Gupta
S/O Ashok Kumar Gupta
R/O V.P.O Govindsar near Railway Station Tehsil & Distt. Kathua

vide Notification No0.1377 dated 29.12.2017 has been declared as
Absolute/Final.

By Order /’__

' -
(Mohammad Yasin Beigh)
Additional Registrar

No: 38[16? :7 Q/Lf Dated: O%{/OB/A@;V J'/d:j\

(ajre

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua.

2. Secretary, Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4, Manager, Government Press, Jammu for publication in the next

issue of Government Gazette.

President, District Bar Association, Kathua.

Mr. Deepak Gupta, Advocate.

...... for information and necessary action.

o o

L)

- i

Additig)r;ﬂﬁegistrar
fa
e




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Councii under Section 58 of the Advocates Act, 1961)
L

NOTIFICATION

No: /=246 Datedioﬂ/arb//lﬂl@

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of;

Ms. Saima Rashid

D/O Abdul Rashid

R/ 299, M.LG Colony (SDA) Colony Bemina Extn., Sector-1, Srinagar
vide Notification No.821 dated 16.10.2018 has been declared as

Absolute/Final.

By Order A
— | ik
(Mohammad Yasin Beigh)
Additiona%ﬁegistrarj
, o ANy
No: Y- 25" *b"’/ixlfbated: d2-/o ‘P‘J 2000 o
~ L0 SV

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information :
and with the request to get the same uploaded on the official F

website of J&K High Court for information of all the concerned.
4. Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.
President, Bar Association, J&K High Court, Srinagar.

6.  Ms. Saima Rashid, Advocate
. \ u-...f:' ;
"y P
Additionﬁ/ egistrar ¢

o

,{;\\ MZ}«

A
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
' sk g

NOTIFICATION

No: 1949 Dated: omla‘é\\‘;ﬁg/o
1 \

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Taha Khalil
5/0 Mohammad Khalil Kangoo
R/0 H.No.13, Lane-D, Fair Banks Colony, Rawalpora, Srinagar

vide Notification No.1620 dated 20.03.2019 has been declared as
Absolute/Final.

By Order -
Fosan B L/'—‘ WM

(Mohammad Yasin Beigh)

No: 38462 W) \L‘P Dated: O‘l\@\wk’)—o‘l-m e

/

Copy forwarded to the: -

1. Principal District and Sessions Judge, Udhmapur.

2. Secretary, Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4. Manager, Government Press, Jammu for publication in the next

issue of Government Gazette.

President, District Bar Association, Udhmapur.

6. Mr. Taha Khalil, Advocate

...... for information. and necessary action.

a

)

Wil

Additionaﬁ)}egistrar .
,‘”\”*"Mm

24 M/,,r:
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

NOTIFICATION

NO: \As 0 Dated: «2 {on, \\.M -

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Nighat Nelofer
D/O Muhammad Munawar Rather
R/0 Garoora Bandipora, Umer Colony, Bandipora

vide Notification No.1367 dated 03.01.2019 has been declared as
Absolute/Final.

By Order . kﬂ/‘mﬂ{ﬁ,««
(Mohammad Yasin Beigh)
Additional gistrar/

AN

No: ™ oW -5, \\HO Dated: & | 0'"?3!{)49 Do /\"\])O
., o)

Copy forwarded to the: -

1. Principal District and Sessions Judge, Bandipora.

2. Secretary, Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4. Manager, Government Press, Jammu for publication in the next

issue of Government Gazette.

President, District Bar Association, Bandipora.

Ms. Nighat Nelofer, Advocate
...... for information and necessary action.

o o

’
Nt

h' -
Additional/Registrar




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
sk

'NOTIFICATION

No: \\'3\ T Do Dated: o -L\\o >y \\";..o N6

¢
T

Provisional admission .as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Khushboo

D/O Ajmal Farooq Naik

R/OAtoo, Tehsil D.H. Pora, Distt. Kulgam

A/P Noor Bagh, Shahcen Mohalla Noorbagh near Community Hall, Srinagar.

vide Notification No.1859 déted 15.03.2018 has been declared as
Absolute/Final.

By Order o\ " %
(Mohammad Yasin Beigh)
Additionapz?egistra rj
Ay,
No: ‘5% 0 6o - (ﬁﬁ‘!&f Dated: _{ - \O‘b \\ N D e

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kulgam/Srinagar.

2. Secretary, Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4, Manager, Government Press, Jammu for publication in the next

issue of Government Gazette.

President, District Bar Association, Kulgam.

Ms. Khushboo, Advocate
...... for information and necessary action.

o o

e\ A
AdditionalRegistrar "«

b,

N L




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

ES

NOTIFICATION

No: \ oo Dated; DD.F;OE\{’\\AL_Q

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of;

Mr. Shahid Rasool Bhat
S/0O Gh Rasool Bhat
R/O Shouch Pal Pora, Tehsil Pattan, Distt. Baramulla

vide Notification No.875 dated 17.10.2018 has been declared as
Absolute/Final.

By Order 3
floh: WWM&
(Moham asin Beigh)
Additional%/egistrar[
AN

S AR e e L “Dated: " / - N
No: D7 @8 "\ - Y LL,(bated. OD——/ o ?5/;)_42{7 )t

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramuila.
. Secretary, Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4. Manager, Government Press, Jammu for publication in the next

issue of Government Gazette.

President, District Bar Association, Baramulla.

Mr. Shahid Rasool Bhat, Advocate
...... for information and necessary action.

o o

Additional{Registrar




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

NOTIFICATION

No: /”bS‘? - Dated: 0.9,/05//%;@

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of;

Ms. Ncha
D/O Vijay Kumar
R/O Malothi Village, Tehsil Bhaderwah, Distt. Doda

vide Notiﬁcation‘ No.1616 dated 05.03.2018 has been declared as
Absolute/Final.

By Order | ;
y —- \/'sf'//

(Mohammad Yasin Beigh)

Additiona/&eglstrar[\
No: (59//9//7//L"P Dated: 02/02}/9_09.@ \W\

Copy forwarded to the: -

1. Principal District and Sessions Judge, Bhaderwah.

2. Secretary, Bar Council of India, New Delhi.

3 Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4, Manager, Government Press, Jammu for publication in the next

issue of Government Gazette.

President, District Bar Association, Doda.

Ms. Neha, Advocate
...... for information and necessary action.

o o

Additional/Registrar
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
R

NOTIFICATION

No: /2 ¢, Dated: ooloxlyan,

Provisional admission és an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Priyhnka Gupta
D/O Naresh Kumar
R/O Majalta, Udhampur

vide Notification No0.1906 dated 16.03,‘2018 has been declared as
Absolute/Final. |

\

By Order | e
-~ - :

(Mohammad Yasin Beigh)

Additiona%R/egistrarL
| \
No: 20 \'53—33?-1) I Dated: &>\ O‘é\\\}olo (,fﬁ\w

Copy forwarded to the: -

1. Principal District and Sessions Judge, Udhmapur.

2. Secretary, Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4. Manager, Government Press, Jammu for publication in the next

issue of Government Gazette.

President, District Bar Association, Udhampur.

Ms. Priyanka Gupta, Advocate
...... for information and necessary action.

o o

— "

Additional Registrar ‘

.
N
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
k ok ok

NOTIFICATION

NO: \» ¢ Dated: @5_\‘05\%3.0

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Safeer Hussain

S5/0 Sadiq Hussain

R/O Ward No.6, Traith Morh, Bari-Brahmina, Distt. Samba

A/P Dhyansar Morh, Bari Brahmina near National Public School, Jammu

vide Notification No.1642 dated 05.03.2018 has been declared as
Absolute/Final.

By Order ‘ .
A e — T —
(Mohammad Yasin Beigh)
Additiona&&egistrar L
No: A3/28- 93/ /£ Dated: 65—\0% \,%L@ AN 0

Copy forwarded to the: -

1. Principal District and Sessions Judge, Samba/Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4. Manager, Government Press, Jammu for publication in the next

issue of Government Gazette.

President, District Bar Association, Samba.

Mr. Safeer Hussain, Advocate
...... for information and necessary action.

o o

)
\

- R
Addition?g&gistrar A

WW"
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok K

NOTIFICATION

NoO: V2 (< Dated: DD—\CQ\\\LGM

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Showkat Ahmad Dar
5/0 Gh.Mohd Dar
R/O Babapora Magam Budgam

vide Notification No0.882 dated 17.10.2018 has been declared as
Absolute/Final.

By O .
y Order _. \/ —
(Mohammad Yasin Beigh).
Addltlona@aglstrarL
| \_
No: 28\So-S s‘/z_«? Dated: _0 >\ @%X >0 ,,qMLa

Copy forwarded to the: -

1.
2.
3.

o o

Principal District and Sessions Judge, Budgam.
Secretary, Bar Council of India, New Delhi.
Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.
Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.
President, District Bar Association, Budgam.
Mr. Showkat Ahmad Dar, Advocate

...... for information and necessary action.

—: ™
Addition gistrar'

-

y"\b’\ E/"




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

NOTIFICATION

No: &y %Jés Dated: O ‘@\\\%g_@

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of;

Mr. Aayat Ullah
5/0 Pervaze Ahmad Pandit
R/0 Karimabad Near Jamia Masjid Qadeem, Pulwama

vide Notification No.449 dated 02.07.2018 has been declared as
Absolute/Final. | ’

By Order . :
\/“/p—'—

-~ *
(Mohamniad Yasin Beigh)
Additional egistrar[

No: ﬁg%)/ 839 g//fDated: O }//} N /9_1) Yo ‘ﬁw

Copy forwarded to the: -

1. Principal District and Sessions Judge, Pulwama.

2. Secretary, Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4. Manager, Government Press, Jammu for publication in the next

issue of Government Gazette.

President, District Bar Association, Pulwama.

Mr. Aayat Ullah, Advocate
...... for information and necessary action.

~— 1 b \/’L_
Additionagpgistrar )

\
cSRET

o o




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

NOTIFICATION

No: \:370 ~ Dated: o),/@”w/q/n'la

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Peer Babar Bilal
S/O Peer Habibullah :
R/O Hudipora/Wahdatpora, Baramulla

vide Notification No.865 dated 18.10.2018 has been declared as
Absolute/Final. |

By Order v

— - T
(Mohammad Yasin Beigh)
Additional/&gistrar L

No: ?)81‘?9105/1‘F Dated: (DD/) n%\%%o ‘b’;';;/o

>

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramuila.

2. Secretary, Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4, Manager, Government Press, Jammu for publication in the next

issue of Government Gazette.

President, District Bar Association, Baramulla.

6. Mr. Peer Babar Bilal, Advocate

...... for information and necessary action.

o

)

.
Additional/Registra

t

r/ﬁ

{
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

NOTIFICATION

No: /27~ - Dated: @D;/o%//%zﬂ

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Myr. Tariq Ahmad Raina

S/0 Gh. Rasool Raina

R/O Hariganiwon, Kangan, Ganderbal

vide Notification No.1218 dated 19.11.2018 has been declared as

Absolute/Final.

By Order . —
(Mohammad Yasin Beigh)
Additional(Registrar
\
No: %,99@1/%2 /LW Dated: 03—/ ) /9/(9 2.0 e
T 7 7 ~>ulpt

Copy forwarded to the: -

1. Principal District and Sessions Judge, Ganderbal.
: Secretary, Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4. Manager, Government Press, Jammu for publication in the next

issue of Government Gazette.

President, District Bar Association, Ganderbal.

Mr. Tariq Ahmad Raina, Advocate
...... for information and necessary action.

o o

- v
AdditionalRegistrar -

\
S
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

NOTIFICATION

No: 1379 Dated: OD—/D'?)//,’L-AD—D

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Sabreena Shafi Matoo
D/O Mohammad Shafi Matoo
R/O H.No.78, Bilal Colony, Qamarwali, Srinagar

vide Notification No.1187 dated 17.11.2018 has been declared as
Absolute/Final.

By Order

(Mohamm asin Beigh)
Additional/giegistrarL
No: 252\ A-2 Yy bzate,d: ) ‘D.-\ 0%\% 20 /:4:\3\“”’

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4. Manager, Government Press, Jammu for publication in the next

Issue of Government Gazette.

President, Bar Association, J&K High Court, Srinagar.

Ms. Sabreena Shafi Matoo, Advocate
...... for information and necessary action.

Y k/‘ \—-";__
Additionfwgistrar
!

')»\‘\\'V\Vo

o o




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: \ ™) g_ Dated: @1!@%/%549

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Kamal Mahendru
5/0 B.L. Mahendru .
R/O 276-A, Bakshi Nagar, Jammu

vide Notification No.1169 dated 15.11.2018 has been declared as
Absolute/Final. '

By Order .
| -~ - K/‘ ol

(Mohammad Yasin Beigh)

AdditionalgfgistrarL
No: 8 2™y~ ‘36/4()0 Dated: (95’/05//’)19/0 /L'>

E\L Y e

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4, Manager, Government Press, Jammu for publication in the next

issue of Government Gazette.

President, Bar Association, J&K High Court, Jammu.

Mr. Kamal Mahendru, Advocate
...... for information and necessary action.

® o

.

Additional/Regqistrar

R,

>4 A

4




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
K ok ok

NOTIFICATION

No: |~"\g Dated: OE»/;%//%M

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of;

Ms. Misba Qasim
D/O Mohd Qasim Bhat
R/O Khanpora, Chinar Colony, Budgam

vide Notification No.851 dated 17.10.2018 has been declared as
Absolute/Final.

By Order —

(Mohammad Yasin Beigh)
Additional)Registrar

Dated: &52129%/ g; Y m

1. Principal District and Sessions Judge, Budgam.

2. Secretary, Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4. Manager, Government Press, Jammu for publication in the next
issue of Government Gazette. :

President, District Bar Association, Budgam.

6.  Ms. Misba Qasim, Advocate

...... for information and necessary action.

Copy forwarded to the: -

o

L)

N
~ -

Additiona} Registrar )

b
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
ko %

NOTIFICATION

No: /29  Dated: o»/a?/»aw

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Nibash Hassan Dar
S5/0 Gh Hassan Dar
R/O Chandigam (Lolab), Herpora, Tehsil Sogam, Distt. Kupwara

vide Notification No.575 dated 07.08,2018 has been declared as
Absolute/Final.

By Order | &d/_'
(Mohamma Yasin Be|gﬁ)

Addltlona eglstrarL
\

—\

. {05 69/ 7/ Dated: @O//os% /%% e

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kupwara.

2. Secretary, Bar Council of India, New Dethi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4. Manager, Government Press, Jammu for publication in the next

issue of Government Gazette.

President, District Bar Association, Kupwara.

Mr. Nibash Hassan Dar, Advocate
...... for information and necessary action.

oo

— J;—,
Additional'Regqistrar:

|

\!
o) o
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok ok

NOTIFICATION

No: \ 2R~ Dated: (D}//,;,g//%%

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of;

Mr. Hilal Ahmad Bakshi
S/O Mohmad Sadiq Bakshi
R/O Ranbir Pora, Wantrag, Tehsil Mattan, Distt. Anantnag

vide Notification WNo.1851 dated 15.03.2018 has been declared as
Absolute/Final.

A

By Order | —

<

ok
(Mohammad Yasin Beigh)
Additional egistrar’

R\W’y\

No: 2 8D7/~ 75/“/_*70 Dated: /@'}//) 0)//% Do "’mw

Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag.

2. Secretary, Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concermned.

4. Manager, Government Press, Jammu for publication in the next

issue of Government Gazette.

President, District Bar Association, Ananthag.

Myr. Hilal Ahmad Bakshi, Advocate
...... for information and necessary action.

o o

.

/
—

-~ - -
Additionaf Registrar

1,\.\1:\)&




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k ok

NOTIFICATION

No: \>~3<  Dated: @m\\g%\‘%%

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Nuzhat Maqgbool
D/O Mohd Magbool Dar
R/O Chatterhama, hazratbal, Dar Mohalla, Srinagar

vide Notification No0.1369 dated 03.01.2019 has been declared as
Absolute/Final. |

By Order ‘ ——

(Mohammad Yasin Beigh)
Additiona/léEegistrarJ

No: >3 5—%3\%‘%/&‘9 Dated: @‘3:\‘ Q‘?\\\O—ol@ Sl

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4. Manager, Government Press, Jammu for publication in the next

issue of Government Gazette.

President, Bar Association, J&K High Court, Srinagar.

6.  Ms. Nuzhat Magbool, Advocate

...... for information and necessary action.

\/"/"

Add|t|ona}eglstrar

ke,

a
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

NOTIFICATION
NO: \~ 3 & Dated: Dl\@‘bxfﬁ’b%@

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Asiya
D/O Mohd Shafi Dar |
R/O Bonamsar, Sonwar, Srinagar

vide Notification No.794 dated 15.10.2018 has been declared as
Absolute/Final.
By Order ~. —
(Mohammad Yasin Beigh)
Additionaggegistrar

No: 2g>-B cP??/[%ated: (D‘}_/O ?)/‘}v}?’ %w

»4

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi.

3.  Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4. Manager, Government Press, Jammu for publication in the next

issue of Government Gazette.

President, Bar Association, J&K High Court, Srinagar.

6.  Ms. Asiya, Advocate

...... for information and necessary action.

ram B k/ \/—?—‘
Additionaj&gistrar
b,

o




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* K K

NOTIFICATION

No: _ /2,98 Dated: (9;2%}/%10

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of;

Mr. Arunesh Singh
S/O Rajinder Singh
R/O Ward No.10, Hiranagar Kathua

vide Notification No.451 dated 02.07.2018 has been declared as
Absolute/Final. |

By Order '
b I ™
(Mohamm asin Beigh)
Additionailiegistrar

J
NO:BQ%@/"’@//WPDated: @l/@ﬁ/g,g)_@ %”‘

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua.

2. Secretary, Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4. Manager, Government Press, Jammu for publication in the next

issue of Government Gazette.

President, District Bar Association, Kathua.

Mr. Arunesh Singh, Advocate
...... for information and necessary action.

oo

p—y . \M;
Addition egistrar *

wl’y/f’/‘
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok &

NOTIFICATION

No: /299 Dated: @»/og/éﬂ;o

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of;

Mr. Ujwal Gupta
S/0O Kamal Gupta
R/0O 104-C, A/D, Gandhi Nagar, Jammu

vide Notification No.1689 dated 06.03.2018 has been declared as
Absolute/Final.

By Order ~—
Va1 \/ /

(Mohammad Yasin Beigh)

Additiona&iegistrar

\
No: 3Y%07 ~ 12/t f pated: Q> /g—o% [vo
7 7 Ealie

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4. Manager, Government Press, Jammu for publication in the next

issue of Government Gazette.

President, Bar Association, J&K High Court, Jammu.

Mr. Ujwal Gupta, Advocate
...... for information and necessary action.

o o

Additional{Registrar




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

NOTIFICATION

No: /> 9

Il

Dated: o D%o 5//9/020

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Farah Qayoom

D/O Abdul Qayoom Khan

R/O Guzarbal, Chattabal, Srinagar

vide Notification No.824 dated 16.10.2018 has been declared as

Absolute/Final.

By Order . A _
(Mohammad Yasin Beigh)
Additionagliagistrar‘L/\wh
No: 23 %/9*”{[&” Dated: _{ ')//00}/% 2o Sl

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.
. Secretary, Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4. Manager, Government Press, Jammu for publication in the next

issue of Government Gazette.

President, Bar Association, J&K High Court, Srinagar.

6.  Ms. Farah Qayoom, Advocate

...... for information and necessary action.

,-‘ M u /;(
Additiona@istrar
b,

~l e

o
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
' ¥ k%

NOTIFICATION

No: [297 Dated: 69// (9?/%9/@

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Simta Shan

D/O Ashok Kumar Shan
R/O House No.159, Lane No.8, Shiv Vihar Janipur Colony, Jammu
AlP House No 247 Seckor No. U Chkany, Himwmed [ Jamnas

vide Notification No.1756 dated 13.03.2018 has been declared as
Absolute/Final.

By Order . e
(Mohammad Yasin Beigh)

Additionagﬁegistrari
No: _ % 23 /~?>6/Zﬁated: %) 3//0 “9//%;5 %\%m

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4. Manager, Government Press, Jammu for publication in the next

issue of Government Gazette.

President, Bar Association, J&K High Court, Jammu.

Ms. Simta Shan, Advocate.

...... for information-and necessary action.

o o

[}

T
Additiona/K&agistrar

\
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
skeock ok

NOTIFICATION

No: \ma < Dated: ol\o%\% 1a

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Monika Sandhu
/0 Shesh Kumar
R/ Sari Rakwalan, Jammu

vide  Notification No.1899 dated 16.03.2018 has been declared as

Absolute/Final.

b

By Order

(Mohammad Yasin Beigh)
Additionagygistrar[\
.

Mo: “2.1 %42 Ltﬂj LT Dated: oy 3—\, il ,I% 20 gonere

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2 Secretary, Bar Council of India, New Delhi.

Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4. Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.

&3 [President, Bar Association, J&K High Court, Jammu.

6. Ms. Monika Sandhu, Advocate.

for information and necessary action.

-
e I o
AdditionalhRegistrar

o
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok

NOTIFICATION

No: \Q\q\q\' Dated: 0%\\0%\%%

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Janardhan Singh Andotra
S/0 Surjeet Singh Andotra
R/O Taraf Bala Nagri Parole, Jammu

vide Notification No.901 dated 23.1‘2.2014 has been declared as
Absolute/Final.

By Order | e

P IR » €
(Mohammad Yasin Beigh)
Additional%F/{egistraZ

No: B8 3%0,8}"/ L)/ Dated: @3\6%\\ o\\q@c Tﬁ

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4. Manager, Government Press, Jammu for publication in the next

iIssue of Government Gazette.

President, Bar Association, J&K High Court, Jammu.

6.  Mr. Janardhan Singh Andotra, Advocate.

...... for information and necessary action.

o

fome
Pl ) ,r"‘“,"
Addition: L
Ao




Advocates Act, 1961 in favour of;

Mr. Amir Nisar
S/0 Nisar Ahmad Yetoo .
R/0O Vessu Qazigund New Colony, Anantnag

vide Notification No.781 dated 12.02.2016 has been declared as
Absolute/Final.

No: >3\ 6\\~D\XL~P Dated: O‘b/(y ”;/Dq,;,@.

Copy forwarded to the: -

1.
2,
3

o o

HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

NOTIFICATION \

No: VW ey Dated: 0%,/0%/%10

Provisional admission as an Advocate, granted under the

By Order bw w/_..
: ~ - ¢

(Mohammad Yasin Beigh)

Additio/n)ilgegistrar

-

183

Principal District and Sessions Judge, Anantnag.
Secretary, Bar Council of India, New Delhi.
Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.
Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.
President, District Bar Association, Anantnag.
Mr. Amir Nisar, Advocate.

...... for information and necessary action.

-

a—

’—’.'. N <
AdditionaljRegistrar

a
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
K ok ok

NOTIFICATION

No: [4oS Dated: 03/,\ %/;gw

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of;

Mr. Abdul Mayjid

5/0 Kala

R/O Marhote, Tehsil Surankote, Distt. Poonch

vide Notification No.1370 dated 29.12.2017 has been declared as

Absolute/Final.

By Order b —

(Mohammad Yasin Belgh
Additional{Registrar

| ) i
NO@(\’\lS ”BO\E‘P Dated: 0()1/(\1\/ 02D A |"l7’i>°

Copy forwarded to the: -

1. Principal District and Sessions Judge, Poonch.

2. Secretary, Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4. Manager, Government Press, Jammu for publication in the next

issue of Government Gazette.

President, District Bar Association, Poonch.

6.  Mr. Abdul Majid, Advocate.

...... for information and necessary action.

Addltlin/algR/egls]trar ’
Al

\ﬁ\y)u
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

NOTIFICATION

NO: \ Lo Dated: O%\o%\%')ﬂ

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Musavir Mushtaq
S/O Mushtaq Ahmad
R/O Baran Pather, Batmaloo, Srinagar

vide Notification No0.1239 dated 07.12.2017 has been declared as
Absolute/Final.

By Order —

N - \
(Mohammad Yasin Beigh)

Additi%ﬁegistral\

No: 284 sy-\n£ Dated: 0%\‘@3\\3,05_0 ,T,:;f?

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.
. Secretary, Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4. Manager, Government Press, Jammu for publication in the next

issue of Government Gazette.

President, Bar Association, J&K High Court, Srinagar.

6.  Mr. Musavir Mushtaq, Advocate.

...... for information and necessary action.

1)

‘e ‘f;—
AdditionalRegistrar ¢
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

NOTIFICATION

No: \\\oo\ - Dated: @3!)05/%3@

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

M. Ishfaq Rashid
S/O Ab Rashid Lone
R/O Paripora Nigeen Colony, Magam, Budgam

vide Notification No.831 dated 16.08.2017 has been declared as
Absolute/Final.

By Order ) —

(Mohammad Yasin Beigh)

Additiongstji.ar
\

No: %Quq%”géf////Dated: @“3’\ 0%)‘ Ny o

MM"’
Copy forwarded to the: -

1. Principal District and Sessions Judge, Budgam.

2. Secretary, Bar Council of India, New Delhi.

3 Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4, Manager, Government Press, Jammu for publication in the next

Issue of Government Gazette.

President, District Bar Association, Budgam.

6.  Mr. Ishfaq Rashid, Advocate,

...... for information and necessary action.

o

—
/

o
Addltio(r;%eglstrar
b,

M\VV“’




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

NOTIFICATION

No: _1Y/>.  Dated: 02/ /o S,

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Sonam Youdon

D/O Smanla Richan

R/O Tharuk, B.P.O Tandtse Durbuk, Leh
A/P H.No.784, Housing Colony, Leh

vide Notification No.1298 dated 11.12.2017 has been declared as
Absolute/Final.

By Order :
— - \/'//(—'

(MohammattYasin Beigh)
Additio'\ylgsegistrar
No: B(%)L{@‘?—G)L[//qp Dated: _/ ™ [Qg;)gﬁ)f, i‘_\—-—’\
I 1]

Copy forwarded to the: -

1. Principal District and Sessions Judge, Leh.

2. Secretary, Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4. Manager, Government Press, Jammu for publication in the next

issue of Government Gazette.

President, District Bar Association, Leh.

Ms. Sonam Youdon, Advocate.

...... for information and necessary action.

- K_/‘ \/-:—'
Additiona/g/egistrar .

]
}‘“::!\
@|vles

o o




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
$ook ok

NOTIFICATION

No: LY/~ Dat8d1_0?>/o'2>/q10

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Shaista Nanda
D/O Bashir Ahmad Nanda
R/O Igbalabad K.P. Road Pahroo, Anantnag

vide Notification No.857 dated 30.08.2017 has been declared as
Absolute/Final.

By Order —
-
(Mohammad~Yasin Beigh)

AdditioWegistrarL
No: D& é/ ?ffﬂ\ﬂ/gépf)ated: @Da//g) ‘X//r; ) \&\%ﬂ&

Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag.

2. Secretary, Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4. Manager, Government Press, Jammu for publication in the next

issue of Government Gazette.

President, District Bar Association, Anantnag.

Ms. Shaista Nanda, Advocate
...... for information and necessary action.

i &«eg/y g
AdditionaC/t/ar —

2

[4

N



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

* koK

NOTIFICATION

No: \LW< Dated: 03}051}%1@

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Zahoor Ahmad Malik
S/0O Abdul Rashid Malik
R/O Treran, tangmerg, Reshi Mohalla, Baramulla

vide Notification No.142 dated 07.04.2017 has been declared as
Absolute/Final:

By Order

— . | ‘f:"—
(Moham Yasin Beigh)
AdditionaljRegistrar
v b

No: 23Sv7- /’J// Lja Dated: _ /)™ l/n > ]\ Yoo ,,,\:):-—7\”
a )

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla.

2. Secretary, Bar Council of India, New Delhi.

3 Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4. Manager, Government Press, Jammu for publication in the next

Issue of Government Gazette.

President, District Bar Association, Baramulla.

Mr. Zahoor Ahmad Malik, Advocate.

...... for information and necessary action.

o o

¥
) ~
Addition Strar -

n3 :




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

NOTIFICATION

No: “H"l‘ Dated: O%I/QBJ%%

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Shahnawaz Ahmad Paul
S/O Ali Mohammad Paul
R/O Mirpora, Pinjura, Shopian

vide Notification No.1305 dated 11.12.2017 has been declared as
Absolute/Final.

By Order . e
(Moham asin Beigh)

Additionﬂ@egistrar;

No: ?3%§\<\ xl'\«ﬂ L2 Dated: &% \\0‘5\ Nl

(Glare
Copy forwarded to the: -

1. Principal District and Sessions Judge, Shopian.

2. Secretary, Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4. Manager, Government Press, Jammu for publication in the next

issue of Government Gazette.

President, District Bar Association, Shopian.

B. Mr. Shahnawaz Ahmad Paul, Advocate.

...... for information and necessary action.

o

LY

Addi T
itigy egistrar

A)rre



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

NOTIFICATION

No: \&1\3 Dated: ogr/zv’? 2020

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Jawad Khan
S/O Murtaza Khan
R/O Opposite Palm Ravera Flats, Sidhra, Distt. Jammu

vide Notification No.1386 dated 29.12.2017 has been declared as
Absolute/Final.

By Order .
N e

(NT(;)h:ammad Yasin Beigi;)
Additional Registrar
0\/
No: ‘25N €%|~‘5A//(Dated 0 //)9» /n 2D é::g%
14

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
. Secretary, Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4. Manager, Government Press, Jammu for publication in the next

issue of Government Gazette.

President, Bar Association, J&K High Court, Jammu.

o. Mr. Jawad Khan, Advocate

...... for information and necessary action.

=

A dltlonal Reglstrar

o




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

NOTIFICATION
No: \ W~ Dated: 0“;/0’5/}%10

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of;

Mr. Manoj Sharma
S/O Harbans Lal Sharma
R/O Vill. Kot Near Central Jail, Kot Bhalwal, Jammu

vide Notification No0.955 dated 14.02.2017 has been declared as
Absolute/Final.

By Order k/‘ —

(Mohammad Yasin Beigh)
Addltlonag/eglstrar

No: 285y '\S\f//( Dated: 05 ’01;\'\&9/‘ \4’),) 2.0

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4. Manager, Government Press, Jammu for publication in the next

issue of Government Gazette.

President, Bar Association, J&K High Court, Jammu.

Mr. Manoj Sharma, Advocate.

...... for information and necessary action.

o o

\ )
Additional/Registrar

e

Z¢
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

o

NOTIFICATION

No: W»s~  Dated: ed\un|nga,

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Syed Mehdi Aga
S/O Syed Bakir Shah
R/O Throungoss Tehsil Drass, Distt. Kargil

vide Notification No0.857 dated 04.02.2017 has been declared as
Absolute/Final.

By Order )
A~

- ,
(Mohammad Yasin Beigh)
AdditionalgliegistrarL

No: 88 &n- G‘)]FF Dated: Cﬂ‘“b\ O“D\‘%'L@ %\;\w

!

Copy forwarded to the: -

1.
2.
3.

@ o1

Principal District and Sessions Judge, Kargil.
Secretary, Bar Council of India, New Delhi.
Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.
Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.
President, District Bar Association, Kargil.
Mr. Syed Mehdi Aga, Advocate.

...... for information and necessary action.

— e~
Addition gistrar

P
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

NOTIFICATION

No: 1YYyo Dated: o2 ZQ%[’MM

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Shalini Sharma
D/O Mahesh Kumar
R/O Chak Na Abad, Baja Bain, Tehsil Sunderbani, Distt. Rajouri

vide Notification No0.1667 dated 05.03.2018 has been declared as
Absolute/Final.

By Order \
(Mﬁémw Beigh]~
Additional egistrarL
____\Zﬁs—-
No: 3965y -S‘;/z"lo Dated: O "?.)/0 3/0,493/0 >y

Copy forwarded to the: -

1. Principal District and Sessions Judge, Rajouri.

2. Secretary, Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4. Manager, Government Press, Jammu for publication in the next

issue of Government Gazette.

President, District Bar Association, Rajouri.

Ms. Shalini Sharma, Advocate.

...... for information and necessary action.

o o

). — C
Additional/Registrar -



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% %k 3k

NOTIFICATION

No: /terL'}, Dated: Q_wggg_g

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of;

Mr. Nikhil Sharma
S/O Manohar Lal

R/0O H.No.26, W.No.6, Oppo. Higher Secondary School Ban-Ganga, Katra,
Distt. Reasi

vide Notification No.1611 dated 05.03.2018 has been declared’as
Absolute/Final.

By Order )
y — - O
(Mohammad Yasin Beigh)

Additiona%iegistrarL
No: >3 67ﬂ~1%zl {7 Dated: @”})/@ “7//-’;42 | ';\E\?JM

Copy forwarded to the: -

1. Principal District and Sessions Judge, Reasi.

2. Secretary, Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4. Manager, Government Press, Jammu for publication in the next

issue of Government Gazette.

President, District Bar Association, Reasi.

Mr. Nikhil Sharma, Advocate.

...... for information and necessary action.

o o

—— w\ﬂl
AdditionalfRegistrar
1
e



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

NOTIFICATION

No: “’Wﬂ Dated: O%//@ﬁ) /)%u

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Rubi Jan

D/O Mohammad Ramzan Sofi

R/O Aishmugam, Pahalgam, Usman Colony, Anantnag

vide Notification No0.903 dated 19.08.2017 has been declared as

Absolute/Final.

By Order . w*"‘/‘
(Mohammad Yasin Beigh)
Additional/gegistrarL
No: '5&59&*‘?///2./ Dated: _ O ™ \, 0™ \,")—c‘la AL

Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag.

2. Secretary, Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4. Manager, Government Press, Jammu for publication in the next

issue of Government Gazette.

President, District Bar Association, Anantnag.

Ms. Rubi Jan, Advocate.

...... for information and necessary action.

) )

AdditionaBEegistrar

I

A A0

o o

3}
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

* %k

NOTIFICATION

No: J,uug Dated: @%foi;/%’la

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Tauseef Raja Zargar

S/O Ayaz Ahmad Zargar

R/O Village Bhella, 174, Tehsil Thathri, Distt. Doda

A/P H.No.85, W.No.10, Kishtwar near Z.E.O Office, Kishtwar

vide Notification No.1675 dated 06.03.2018 has been declared as

Absolute/Final.

\
By Order . \ S

(Mohammad Yasin Beigh)
Additionaﬁﬁegistral

No: 867 é-»f?l/bp Dated: Jéﬁ)/g 07//%9,0 qul>2°

Copy forwarded to the: -

1. Principal District and Sessions Judge, Bhaderwah/Kishtwar.

2. Secretary, Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4. Manager, Government Press, Jammu for publication in the next

issue of Government Gazette. ,

President, District Bar Association<” ="' . '\ Bhaderwah

Mr. Tauseef Raja Zargar, Advocate.

...... for information and necessary action.

o o

_ e
Additional Registrar °

e
Tl 1o
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

NOTIFICATION

No: \% ™\ Dated: 6%\03/%30

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Manuv Chopra
S/0O Sanjay Chopra
R/O H.No.787/A, Last Morh Gandhi Nagar, Jammu

vide Notification No0.489 dated 10.07.2018 has been declared as
Absolute/Final.

By Order
o —*""

el
(Moham Yasin Belgh)
Additiona}&&aglstrar

No: 3B S0 - 607 1 Dated: 2™ )]0 }ﬂry‘,

ks

- Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4. Manager, Government Press, Jammu for publication in the next

iIssue of Government Gazette.

President, Bar Association, J&K High Court, Jammu.

Mr. Manuv Chopra, Advocate.
\/'OV‘

...... for information and necessary action.
Addltlona glstrar '

e

o o
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

NOTIFICATION

No: N(gg* Dated: @O?/“‘D’/%%

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Akash Kumar
S/O Suram Chand
R/0O Adarsh Colony, W.No.3, H.N0.84 near Eid Gah, Udhampur

vide Notification No0.1840 dated 15.03.2018 has been declared as
Absolute/Final.

By Order k_/’ \
AT

(Mohammad Yasin Beigh)
Additional Reglstrar

No: 2 éﬁiﬁ%7/ / Dated: __ /)9 ZQ% {'9 2 Wm

Copy forwarded to the: -

1. Principal District and Sessions Judge, Udhmapur.

2. Secretary, Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4. Manager, Government Press, Jammu for publication in the next

issue of Government Gazette.

President, District Bar Association, Udhmapur.

Mr. Akash Kumar, Advocate.

...... for information and necessary action.

o o

W
Addltlonal Registrar T

A



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

Bk

NOTIFICATION

No: 'ufbb\ Dated: D“%/n%/%w

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Ayshia Shakeel Zahgeer
D/O Shakeel Ahmad Zahgeer
R/O Buchpora H.No.235, New Colony, Lane No.4, Srinagar

vide Notification No0.537 dated 07.08.2018 has been declared as
Absolute/Final.

By Order A
-~ ° CAS~ et
(Mohammad Yasin Beigh)

Additional@;gistrar
)

No: 3 QM“/S;/% Dated: (’\)9;,//“) ”7/%()@ >

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned..

4. Manager, Government Press, Jammu for publication in the next

issue of Government Gazette.

President, Bar Association, J&K High Court, Srinagar.

Ms. Ayshia Shakeel Zahgeer, Advocate.

...... for information and necessary action.

o o

b
— - O
Additional/Registrar

bt




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® sk ok

NOTIFICATION

No: |YlL4  Dated: &%/@‘5!%1@

A

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Mubashir Hayat Khan
S/0 Sakander Hayat Khan
R/O Gohlad, Tehsil Mendhar, Distt. Poonch

vide Notification No.1580 dated 05.03.2018 has been declared as
Absolute/Final.

By Order | \_v/ .
~) v"::‘f"'
(Mohammad Yasin Beigh)

Additionagﬁagistrar

L
No: 28 6889 “J/Lf Dated: (‘D“;/a ‘5//%10 o

Copy forwarded to the: -

1. Principal District and Sessions Judge, Poonch.

2. Secretary, Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4. Manager, Government Press, Jammu for publication in the next

issue of Government Gazette.

President, District Bar Association, Poonch.

Mr. Mubashir Hayat Khan, Advocate.

...... for information and necessary action.

N’ \(‘/("
Additionwgistrar }
22U

o o
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

NOTIFICATION

No: I1MY\  Dated: 03\en\on,

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Shilpa Dogra

D/O Pritam Lal

R/O Village Phlour Harm Kund P/O Karloop Block, Tehsil Marh, Distt. Jammu
vide Notification No.1878 dated 15.03.2018 has been declared as

Absolute/Final.

By Order )
ek W""A*’:"
(Mohammad Yasin Beigh)
Additiona%}egistrarL
No: 28 658> /KVQ Dated: _o™| o™ 1%5\0 ﬁa

(
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2.  Secretary, Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4. Manager, Government Press, Jammu for publication in the next

issue of Government Gazette.

President, Bar Association, J&K High Court, Jammu.

Ms. Shilpa Dogra, Advocate.

...... for information and necessary action.

o o

L]
A
oz .

~
Additiona egistrarL

S\



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

ook

NOTIFICATION

No: [Y=S  Dated: @3/0‘5?/‘)4930

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Shagun Padha
D/O Ashok Kumar
R/0 H.No0.39, W.No.3, Tehsil Katra, Distt. Reasi

vide Notification No.1691 dated 06.03.2018 has been declared as
Absolute/Final.

By Order N

~ Mwn—f'
(Mohammad Yasin Beigh)

Additionalgi/egistrarL

No: % b5>2-29 I'{f Dated: O ?3/ ) '3;//%, N o A

Copy forwarded to the: -

1. Principal District and Sessions Judge, Reasi.

2. Secretary, Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4. Manager, Government Press, Jammu for publication in the next

issue of Government Gazette.

President, District Bar Association, Reasi.

6.  Ms. Shagun Padha, Advocate.

...... for information and necessary action.

o

A}
P I W \/ﬁm
Addition egistrar

\



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

% sk ok

NOTIFICATION

No:\\iun Dated: @:5%3//9“%

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Aprajita
D/O Arun Gupta
R/O H.No.45, Adarsh Colony, Udhampur

vide Notification No0.1520 dated 02.03.2018 has been declared as
Absolute/Final.

By Order -~
- o —

(Mohammad Yasin Beigh)
Additional{Registrar

No: %Qéé Q/é{;)/ﬁ‘gated: 0™ /,wa /%1@ l‘_L,:\,,

’/V J/ PY 1 R
Copy forwarded to the: -

1. Principal District and Sessions Judge, Udhampur.

2. Secretary, Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4. Manager, Government Press, Jammu for publication in the next

issue of Government Gazette.

President, District Bar Association, Udhmapur.

Ms. Aprajita, Advocate.

...... for information and necessary action.

o o

~

Additiona
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
L

NOTIFICATION

No: \u b Dated: o~ \\@B!%l@

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Prateek Mahajan
S/O Vijay Kumar Mahajan
R/O Qtr. No.173, Oppo. Power Station, Rehari Colony, Jammu

vide Notification No0.1595 dated 05.03.2018 has been declared as
Absolute/Final.

By Order -
) &H/' o
(Mohammad Yasin Beigh)

Additional egistrarL

No: %&59‘/-77///;-70Dated: O™ \ o%\’}m?_@ a7

1 1

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4. Manager, Government Press, Jammu for publication in the next

issue of Government Gazette.

President, Bar Association, J&K High Court, Jammu.

Mr. Prateek Mahajan, Advocate.

...... for information and necessary action.

o o

-

Addition egistrarL ‘

>u\2



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

NOTIFICATION

No: \\J\\x\% Dated: ® NN

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

" M. Priya Bhan
D/O Pran Nath Bhan

R/O H.No.27, Lane No.5 Nather Kothian, Barnal near Army School
Domana, Jammu

vide Notification No0.499 dated 10.07.2018 has been declared as
Absolute/Final.

By Order \/ e

/‘ .
(Mohammad Yasin Beigh)
Additional eglstrar

No: ?)%\70?’8//;%ated (be[g 5!322() yyW’

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4. Manager, Government Press, Jammu for publication in the next

issue of Government Gazette.

President, Bar Association, J&K High Court, Jammu.

Ms. Priya Bhan, Advocate.

...... for information and necessary action.

o o

—A
Addltlona egistra

(y
e
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

NOTIFICATION

No: _{y Y4 Dated: &) 03/@@)

4 /

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Romesh Sharma
S/0 Hari Krishan
R/O H.No.73, Raghunath Pura, Jammu

vide Notification No0.483 dated 10.07.2018 has been declared as
Absolute/Final.

By Order »
y - ° k/ \f”/:"

(Mohammad Yasin Beigh)
Additiona%?egistrarL

No: ?3%70@’[//0?/ Dated: O’%]GB)%D@ '*Wb\yxw

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Deihi.

3.  Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4.  Manager, Government Press, Jammu for publication in the next

issue of Government Gazette.

President, Bar Association, J&K High Court, Jammu.

Mr. Romesh Sharma, Advocate.

...... for information and necessary action.

o o
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Additional/@gistrar
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
ook sk

NOTIFICATION

No: MSO | Dated:@?}/drb//;‘){’)(j

Provisional admission as an Advocate granted under the

Advocates Act, 1961 in favour of:

Mr. Aadil Bashir Lolne
5/0 Bashir Ahmad Lone .
R/O Lone Pora, Bewora, Tehsil Bijbehara, Distt. Anantnag

vide Notification No0.791 dated 15.10.2018 has been declared as
Absolute/Final. ‘

By Order )
(Mohammad Yasin Beigh)
Additionalg;egistrar
. [ i) ' e,
No: N )i [ // /»6 Dated: () r\ ; [!i a7 /j 0 /':; };/fﬂ/‘
/

Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag.

2. Secretary, Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official

. website of J&K High Court for information of all the concerned.

4. Manager, Government Press, Jammu for publication in the next

issue of Government Gazette.

5. President, District Bar Association, Anantnag.
6.  Mr. Aadil Bashir Lone, Advocate.
...... for information and necessary action.
\ =
Addition}ljRé'g/i;;rar
/ L\WI\T
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
¥ k%

NOTIFICATION

No: \}4"‘3@1\ Dated: 0%f&3/;5>d

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Vikram Arora
S/O Vinod Arora
R/O H.No.206, Surya Vanshi, Lane No.2, Lower Roop Nagar, Muthi, Jammu

vide Notification No0.1693 dated 07.03.2018 has been declared as
Absolute/Final.

By Order .
~ - WW’"’”
(Mohammad Yasin Beigh)
Additionalgﬁegistrar
¢ Y 2SN
No: =& L{é-»SZ/L-/PDated: (D‘%{ 593/ 2ple — T

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu

2. Secretary, Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4. Manager, Government Press, Jammu for publication in the next

issue of Government Gazette.

President, Bar Association, J&K High Court, Jammu.

Mr. Vikram Arora, Advocate.

...... for information and necessary action.

o o

Additional Registrar

by
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

NOTIFICATION

No: ll{g‘vp, Dated: O“b/o?p/%%s

Provisional admission .as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Farah Deeba

D/O Abdul Rehman

R/0O Darnubal (Takyalbal), Sopore, Baramulla

A/P H.No.09, Alnoor Colony, Illahi Bagh, Buchpora, Srinagar

vide Notification No.1184 dated 16.11.2018 has been declared as
Absolute/Final.

By Order . e
(Mohammad Yasin Beigh)
- AdditionallRegistrar LL.,\

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla/Srinagar.
. Secretary, Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4, Manager, Government Press, Jammu for publication in the next

issue of Government Gazette.

President, District Bar Association, Baramulla.

6. Ms. Farah Deeba, Advocate.

...... for information and necessary action.

o

~P

Addition

q



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % ¥

NOTIFICATION

No: \M\\\ _ Dated: @B/O'B/mw

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of;

Mr. Amit Kotwal

S/0 Satish Kumar Kotwal

R/O Suhanda (Shiva), Tehsil & Distt. Doda

A/P Lower Roop Nagar, Sector-2, H.No.98, Jammu

vide Notification No.1366 dated 29.12.2017 has been declared as

Absolute/Final.

By Order . -
(Mohamm asin Beigh)

Addltlg/ag/eglstrar
NSw/— AZW Dated: __ ™ 0”5/ 520

MM"*‘
Copy forwarded to the: -

1. Principal District and Sessions Judge, Bhaderwah/Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4. Manager, Government Press, Jammu for publication in the next

issue of Government Gazette.

President, District Bar Association, Doda.

Mr. Amit Kotwal, Advocate.

...... for information and necessary action.

o o
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

%ok ok
© ok

NOTIFICATION

No: /HS} Dated: (95/90} )2

/
Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Marvi Manhas

D/O Maroof Ahmed Manhas

R/0 W.No.3, Lower Manhasan, Samote, Teshil Surankote, Distt. Poonch
A/P Gulmarg Colony near Macca Masjid, Bathindi, Jammu

vide Notification No.1621 dated 05.03.2018 has been declared as
Absolute/Final.
By Order P e
(Mohammad Yasin Beigh)
Additionaﬁegistrarj

No:" Y /20 =" S’/Zq/lhte_d! /‘)%)d‘))/, N Doy =

o
Copy forwarded to the: -

1. Principal District and Sessions Judge, Poonch/Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4. Manager, Government Press, Jammu for publication in the next

issue of Government Gazette.

President, District Bar Association, Poonch.

Ms. Marvi Manhas, Advocate.

...... for information and necessary action.

2

Additional(Registrar

A\
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok

NOTIFICATION

No: \4W\¢ Dated: O%\\Q?}\\'}xlg

Provisional admission -as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Leena Arya

D/O P.K. Sharma

R/0 159/8, Shiv Vihar Colony, Janipur, Jammu

vide Notification No.144 déted 07.04.2017 has been declared as

Absolute/Final.

By Order \_/‘ —

(Mohammad Yasin Beigh)
Additiona RegistrarL
\

No:R§ S/3— \8/2;10 Dated: O %\ O%\ N )¢ /—,:-5\
7 ! | al3)3®

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4, Manager, Government Press, Jammu for publication in the next

issue of Government Gazette.

President, Bar Association, J&K High Court, Jammu.

Ms. Leena Arya, Advocate.

...... for information and necessary action.

@ o

-~ f./'
Additional(Registrar

.




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising pO“ers of Bar Council under Section S8 of the Advocates Act, 1961)

* % ok

NOTIFICATION

No: | lcy Dated: 02 /p3/n

T 7

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Sandeep Singh

S/O Pritam Singh

R/O Palli, Damote, Ramban, Distt. Ramban

A/P Nai Basti, Raju Mohalla near Shiv Mandir, Ramban

vide Notification No0.1637 dated 05.03.2018 has been declared as
Absolute/Final.

By Order | \,»’/

ek [y
(Mohammad Yasin Beigh)

AddltlonaX@gistrarL

No: 337/34~ Cf/éfDated 0“)[‘)?/%% ‘;\T:Tﬁw

Copy forwarded to the. -

1. Principal District and Sessions Judge, Ramban.

2. Secretary, Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4. Manager, Government Press, Jammu for publication in the next

issue of Government Gazette.

President, District Bar Association, Ramban.

Mr. Sandeep Singh, Advocate.

...... for information and necessary action.

o o

- -""
Additiona gistrar o
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

NOTIFICATION

No: |us< Dated: 03/@9;7413@

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Lubna Nisar
D/O Nisar Ahmad Khaki
R/O 44- Hewan Colony, Ashaji Pora, Anantnag

vide. Notification No.842 dated 16.10.2018 has been declared as
Absolute/Final.

By Order .
’-1 . ! /(A
(Mohamm asin Beigh)

Additional(Registrar
)

No: 27 - Uy )2_4/7 Dated: @qlzgjl "3) Vo iﬁ’/‘

7

Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag.

2. Secretary, Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4. Manager, Government Press, Jammu for publication in the next

issue of Government Gazette.

President, District Bar Association, Anantnag.

Ms. Lubna Nisar, Advocate.

...... for information and necessary action.

o o

— ! \./’:_,,.
Additional egistr\ir
)/“\\'7/\"/‘EJ




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

NOTIFICATION

No: \\WwS& &  Dated: @%]o%)gﬂa

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Razat Sudan
S/0O Suraj Parkash Sudan
R/0O H.No.11, Lane No.6, Gopinath Vihar udheywalla, Jammu

vide Notification No.19 dated 05.04.2018 has been declared as
Absolute/Final.

By Order , '/_
~ ' A
(Mohammad Yasin Beigh)
AdditionalgiegistrarL
No: ‘D3 r7[//<9"S>Zr/]¢dDated: O™ ln";)’}ﬁ% a7

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4. Manager, Government Press, Jammu for publication in the next

issue of Government Gazette.

President, Bar Association, J&K High Court, Jammu.

Mr. Razat Sudan, Advocate.

...... for information and necessary action.

o o
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—

o P
AdditionalRegistrar
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

G

NOTIFICATION

NoO: \\_\\% Dated: @'?g\.\n(\b\"}\l»@

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favourbf:

Mr. Tsewang Tamchos

S5/0 Tsering Wangchook

R/O Skurupa, Lower Changspa, Leh

A/P House No.2, Sec-4, Sanjay Nagar near Lal Chowk, Jammu

vide Notification No.131 dated 07.04.2017 has been declared as
Absolute/Final.

By Order ) _
! T

(Mohamm asin Beigh)
Additional'\Registrar

Bt oo o e A
No: A SHho? 0/ / ;’j Dated: (O™ /02 / D20 e

[ / (5] se

Copy forwarded to the: -

1. Principal District and Sessions Judge, Leh/Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4. Manager, Government Press, Jammu for publication in the next

issue of Government Gazette.

President, District Bar Association, Leh.

6.  Mr. Tsewang Tamchos, Advocate.

...... for information and necessary action.

o

Additional Registrar °
/4
—@
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

NOTIFICATION

No: /‘QD“@ Dated: O?)/‘CJ%/I%B_@

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of;

Mr. Bhreegu Sharma
S/0O Swatantar Kumar Sharma
R/O opposite Som Oil, Garhi, Tehsil & Distt. Udhampur

vide Notification No0.1357 dated 28.12.2017 has been declared as
Absolute/Final.

By Order ‘1 !

oy ’ ‘"ﬂ/f‘
(Mohammad Yasin Beigh)
Addition/al egistrar
. - - / q ‘
No: 30507 ~ Li‘)-)//‘ﬂ( Dated: 02 [0 [o a0 e — N
7 { 7 1)

Copy forwarded to the: -

1. Principal District and Sessions Judge, Udhampur,

2. Secretary, Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4, Manager, Government Press, Jammu for publication in the next

issue of Government Gazette.

President, District Bar Association, Udhmapur.

Mr. Bhreegu Sharma, Advocate.

...... for information and necessary action.

o o

%R
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

sk ok
Bk oo

NOTIFICATION

No: Y Dated: o2\a%\ 50

2}

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Suneha Rajput

D/O Raj Singh

R/0O H.No.68, Sector-D, Vir Sainik Colony, Jammu

vide Notification No0.1705 dated 09.03.2018 has been declared as

Absolute/Final.

By Order . en w;,.fm
(Mohammad Yasin Beigh)
Additiona’i}l@egistrar
: ' LL
No: 24 6( s\ Y//f]o Dated: _ “3\‘ 0'5\ s D0 7‘1/}/)0;{%

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu

2. Secretary, Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4. Manager, Government Press, Jammu for publication in the next

Issue of Government Gazette.

President, Bar Association, J&K High Court, Jammu.

6.  Ms. Suneha Rajput, Advocate.

...... for information and necessary action.

O

Additional’Registrar




\/\\T

HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

NOTIFICATION

No: ,Lff?)() Dated: 6‘—6(//0(2)//31‘33/@

Provisional admission ‘as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Vikas Khajuria

S/0 Beli Ram

R/O Mehrote, Tehsil Kala Kote, Distt. Rajouri

vide Notification No.1867 dated 15.03.2018 has been declared as

Absolute/Final.

By Order )
N

(Mohammad Yasin Beigh)

| Addltlonay&aglstrarj\
No: Y)>(S)J?§&)~§)J’}///£// Dated: (0" / C’q)//fh QLo j‘ﬁ%

Copy forwarded to the: -

1. Principal District and Sessions Judge, Rajouri.

2. Secretary, Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4. Manager, Government Press, Jammu for publication in the next

issue of Government Gazette.

President, District Bar Association, Rajouri.

Mr. Vikas Khajuria, Advocate.

...... for information and necessary action.

\\__,/-—-\OV\W

AddltlonaAReglstrar
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

LR

NOTIFICATION

No: {4 34  Dated: @%/075/%;@

J

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of;

Ms. Taniya Verma
D/O Ashok Kumar
R/O Village Gadwal, P.O Vijaypur, Teh. Vijaypur, Distt. Samba

vide Notification No0.1695 dated 06.03.2018 has been declared as
Absolute/Final. ‘

By Order . —

(Mohammad Yasin Beigh)
Additionaléiegistrarj

NS4 ! . 7 '
No: 2.1 g 3'“\\)'0’ Dated: D%/OE/TL_ Do )4

Copy forwarded to the: -

1. Principal District and Sessions Judge, Samba.

2. Secretary, Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4. Manager, Government Press, Jammu for publication in the next

iIssue of Government Gazette.

President, District Bar Association, Samba.

6.  Ms. Taniya Verma, Advocate.

...... for information and necessary action.

AdditionalyRegistrar °

L
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

NOTIFICATION

No: Y2 Dated: 03{/03/9%@9.\0

Provisional admission ‘as an Advocate, granted under 'the

Advocates Act, 1961 in favour of:

Ms. Manvika Koshal
D/O Krishan Kumar
R/0O 221, Pacci Dhaki, Jammu

vide Notification No0.488 dated 10.07.2018 has been declared as
Absolute/Final.

By Order \H/ )
(Mohammad Yasin Beigh)

Additionagﬁegistrar.

: \
T, ey : = V\’-,\\(\IN
No: \'58\5"/11:\@\1)1}?/ Dated: (0 m)// 0" / D2 S

Copy forwarded to the: -

—_

Principal District and Sessions Judge, Jammu.

Secretary, Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4, Manager, Government Press, Jammu for publication in the next

iIssue of Government Gazette.

President, Bar Association, J&K High Court, Jammu.

Ms. Manvika Koshal, Advocate.

...... for information and necessary action.

N
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

E

NOTIFICATION

No: [499 Dated: o ‘?5/&5’/ noDo

Provisional admission ‘as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Zakir Hussain
S/0 Mohd Ishaq
R/O Sidhra Bye-pass Mohalla Asrarabad, Jammu

vide Notification No.913 dated 13.02.2017 has been declared as
Absolute/Final.

By Order M"’J‘a—'f"

m » -
(Mohammad Yasin Beigh)
Additional)g/egistrar
No: 2 CH 0 — @5%, \//Dated: O Q)/ A q7 / Ny A0 (Jj\:;bv

>\ 70

Copy forwarded tZthe: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4. Manager, Government Press, Jammu for publication in the next

iIssue of Government Gazette.

President, Bar Association, J&K High Court, Jammu.

6.  Mr. Zakir Hussain, Advocate.

...... for information and necessary action.

o
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Additional{Registrar
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
Wk sk

NOTIFICATION

No:\\\n ¢ Dated: ©2\ax

‘ \ P

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of;

Mr. Asif Khan
S/0 Arif Khan
R/0O 29 BC Dalpatian Mohalla, Jammu

vide Notification No0.549 dated 29.08.2011 has been declared as
Absolute/Final.

By Order | ‘ w*’”’"-«""

(Mohammad Yasin Beigh)
Additiona%fRegistrar

Ry C) N AR T N ) i o~ :\\._,__7\\/
No: U (% fi‘,\ C\ (.) l ')' Z__’ F Dated. 0‘5 \@ ré) \\ ™™ c) __/;a’)’)/) 9.0

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
. Secretary, Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4, Manager, Government Press, Jammu for publication in the next

' issue of Government Gazette.

President, Bar Association, J&K High Court, Jammu.

6. Mr. Asif Khan, Advocate.

...... for information and necessary action.

o

e~
-y - ..:e""
AdditionaKegistrar
X“}""""‘Q\




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

NOTIFICATION

No: A\ DN Dated: 0%\0%\%&@
' \ \

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Lavdeep Singh

S/0O Uttam Singh

R/O Mukherjee Bazar, H.No.133, Ward No.4, Jandial Building, Udhampur
vide Notification No0.838 dated 17.08.2017 has been declared as

Absolute/Final.

By Order : ~ i~ M

(Mohammad Yasin Beigh)
Addltlonaﬁeglstrar

No: RS (- () w LA Dated: @)"a\% \‘\ﬁﬁ e

H\i\'“

Copy forwarded to the: -

1. Principal District and Sessions Judge, Udhmapur.
. Secretary, Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4. Manager, Government Press, Jammu for publication in the next

iIssue of Government Gazette.

President, District Bar Association, Udhampur.

6.  Mr. Lavdeep Singh, Advocate.

...... for information and necessary action.

o

AdditionaT/Registrar <




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

NOTIFICATION

No: M2 Dated: 0%\0%’73}1@

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Sonakshi Sharma

D/0O Bal Krishan Sharma

R/0 Rahsalyote, Chowki Chowra, Jammu

A/P H.No. 961-B, Housing Colony, Janipur, Jammu

vide Notification No0.889 dated 19.08.2017 has been declared as
Absolute/Final.
By Order .

(Mohammad Yasin Beigh)
AdditionalQRegistrar

No: "8 L 47 ""’91/ L/ Dated: {7 > !0% J ko s l:’\:%?\
\a e

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4, Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.

5. President, Bar Association, J&K High Court, Jammu.
o. Ms. Sonakshi Sharma, Advocate.
...... for information and necessary action.
— e
" .
Additionalﬁ/egistrar
g l.\w,
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